
TELECOM REGULATORY AUTHORITY OF INDIA 

NOTIFICATION 

 

  

New Delhi, the 6th January, 2012 

 

No. 308-5/2011-QOS-----In exercise of the powers conferred upon it under section 36, read with 

sub-clauses (i) and (v) of clause (b) of sub-section (1) of section 11, of the Telecom Regulatory 

Authority of India Act, 1997 (24 of 1997), the Telecom Regulatory Authority of India hereby 

makes the following regulations namely: 

 

 

TELECOM CONSUMERS PROTECTION REGULATIONS, 2012 

(2 OF 2012) 

 

CHAPTER I 

PRELIMINARY 

 

 

1. Short title, commencement and application----(1) These regulations may be called the 

Telecom Consumers Protection Regulations, 2012. 

 

(2) They shall come into force from the date of their publication in the Official Gazette. 

 

(3) These regulations shall apply to all service providers [including Bharat Sanchar Nigam Limited 

and Mahanagar Telephone Nigam Limited, being the companies registered under the Companies 

Act, 1956 (1 of 1956)] providing,-- 

(i) Unified Access Services; 

(ii) Cellular Mobile Telephone Service. 

 

 

2. Definitions.----In these regulations, unless the context otherwise requires,- 

 

(a) “Act” means the Telecom Regulatory Authority of India Act, 1997 (24 of 1997); 

 
1[(aa) “activity” means a voice call (outgoing or incoming) or video call (outgoing or incoming) 

or an outgoing SMS or a data session (upload or download) or usage of Value Added 

Services or payment of rental in case of post paid connection or any other usage, as may 

be specified by the service provider, as an activity;] 

 

(b) “Authority” means the Telecom Regulatory Authority of India established under sub-

section (1) of section 3 of the Act; 

 

 
1 Ins. by the Sixth Amendment Regulations, 2013, reg. 2(a) (w.e.f. 22.03.2013) 



1[(ba) “Automatic Number Retention Scheme” means protection from deactivation of 

cellular mobile telephone connection of a pre-paid consumer for non-usage on deduction 

of specified amount from the account of the consumer.;] 

 
2[* * * *] 

 

(c) “Cellular Mobile Telephone Service” - 

(i) means telecommunication service provided by means of a telecommunication system 

for the conveyance of messages through the agency of wireless telegraphy where 

every message that is conveyed thereby has been, or is to be, conveyed by means of 

a telecommunication system which is designed or adapted to be capable of being 

used while in motion; 

(ii) refers to transmission of voice or non-voice messages over Licensee’s Network in 

real time only but service does not cover broadcasting of any messages, voice or non-

voice, however, Cell Broadcast is permitted only to the subscribers of the service; 

(iii) in respect of which the subscriber (all types, pre-paid as well as postpaid) has to be 

registered and authenticated at the network point of registration and approved 

numbering plan shall be applicable; 

 
3[(ca) “Combo Voucher” or “CV” means a paper voucher or electronic voucher which on 

activation alters one or more items, for a period not exceeding ninety days, in the tariff 

plan of the consumer and adds monetary value to the prepaid account of the subscriber;] 

 

(d) “consumer” means a consumer of a service provider to whom these regulations apply and 

includes its customer and subscriber; 

 

(e) “Consumer Care Number” means a telephone number earmarked by the service provider 

to access its Complaint Centre; 

 

(f) “electronic voucher” means a voucher in electronic form;  

 

(g) “Licence” means a licence granted or having effect as if granted under section 4 of the 

Indian Telegraph Act, 1885 (13 of 1885) or the provisions of the Indian Wireless 

Telegraphy Act, 1933 (17 of 1933); 

 

(h) “monetary value” means the amount in rupees available to the prepaid consumer through 

the “Top Up Voucher” 4[or Combo Voucher]; 

 
5[(ha) “Non-usage” means absence of an activity;] 

 
1 Ins. by the Sixth Amendment Regulations, 2013, reg. 2(b) (w.e.f. 22.03.2013) 
2 Ins. the following words by the Ninth Amendment Regulations, 2015, reg. 2 (w.e.f. 01.01.2016), which have been set aside by the Hon’ble 

Supreme Court of India, vide its judgment dated 11.05.2016 passed in CA Nos. 5017-5018 of 2016 titled as “COAI v. TRAI”: 

“(bb) “call drop” means a voice call which, after being successfully established, is interrupted prior to its normal completion; the cause of 
early termination is within the network of the service provider; 

(bc) “calling consumer” means a consumer who initiates a voice call;” 

3 Ins. by the Fourth Amendment Regulations, 2012, reg. 2(a) (w.e.f. 22.11.2012) 
4 Ins. by the Fourth Amendment Regulations, 2012, reg. 2(b) (w.e.f. 22.11.2012) 

5 Ins. by the Sixth Amendment Regulations, 2013, reg. 2(c) (w.e.f. 22.03.2013) 



 

(i) “paper voucher” means a voucher in the printed form; 

 

(j) “Plan Voucher” means a paper voucher or electronic voucher that enrols a consumer into 

a tariff plan; 

 

(k) “Premium Rate Service” or “PRS” means service for which charges are levied at rates 

higher than the rates applicable to the consumer as per his tariff plan; 

 

(l) “regulations” means the Telecom Consumers Protection Regulations, 2012; 

 
1[(la) “Safe Custody Scheme” means the facility for protection from deactivation for non-usage 

of a cellular mobile telephone connection of a postpaid consumer on the request of the 

consumer and on payment of a specified amount.;] 

 

(m) “service provider” means a licensee to whom these regulations apply; 

 

(n) “SMS” means a message which is sent through short message service and includes a Multi 

Media message which is sent through Multi Media message service (MMS); 

 

(o) “Special Tariff Voucher” or “STV” means a paper voucher or electronic voucher, which 

on activation alters one or more items of applicable tariff in the consumer tariff plan 2[* * 

* *] in terms of limited or unlimited usage of voice calls, SMS or data but does not provide 

any monetary value; 

 
3[4[* * * *]] 

 

(p) “Start-Up Kit” or “SUK” means a kit or a packet containing items specified under sub-

regulation (1) of regulation 3; 

 

(q) "Tariff(s)" mean(s) rates and related conditions at which telecommunication services 

within India and outside India may be provided including rates and related conditions at 

which messages shall be transmitted to any country outside India, deposits, installation 

fees, rentals, free calls, usage charges and any other related fees or service charge; 

 

(r) “tariff plan” means the details of tariff applicable to all the telecommunication services 

offered by the service provider under a given plan; 

 

 
1 Ins. by the Sixth Amendment Regulations, 2013, reg. 2(d) (w.e.f. 22.03.2013) 

2 Del. the words “for a period not exceeding ninety days” by the Tenth Amendment Regulations, 2016, reg. 2 (w.e.f. 19.08.2016) 

3 Ins. by the Seventh Amendment Regulations, 2013, reg. 2 (w.e.f. 15.01.2014) 

4 Del. the words “Provided that the Special Tariff Voucher pertaining to SMS or data, having validity of more than seven days, 

may be renewed, after obtaining the explicit consent of the consumer in accordance with the procedure specified in Schedule-I and 

shall be deactivated, at any time on the request of the consumer, in accordance with the procedure specified in Schedule-II; 

Provided further that the Special Tariff Voucher shall not be renewed if its tariff has been revised;” by the Tenth Amendment 

Regulations, 2016, reg. 2 (w.e.f. 19.08.2016): 
 



(s) “Top Up Voucher” means a paper voucher or an electronic voucher providing additional 

monetary value to the prepaid consumer without any restriction in terms of validity or 

usage; 

 

(t) “Unified Access Services” - 
(i) means telecommunication service provided by means of a telecommunication system for the 

conveyance of messages through the agency of wired or wireless telegraphy; 

(ii) refers to transmission of voice or non-voice messages over Licensee’s Network in real time 

only but service does not cover broadcasting of any messages, voice or non-voice, except, 

Cell Broadcast which is permitted only to the subscribers of the service; 

(iii) in respect of which the subscriber (all types, pre-paid as well as postpaid) has to be 

registered and authenticated at the network point of registration and approved 

numbering plan shall be applicable; 

 
1[(ta) “USSD” or “Unstructured Supplementary Service Data” means a real-time or instant 

session based messaging services.] 

 

(u) “Value Added Services” means services which are offered to add value to the core 

services, the core services being voice calls, voice or non-voice messages and facsimile 

transmission; 

 

(v) “voucher” means a card or a coupon in printed or electronic form, which is offered, 

marketed and sold by a service provider to consumers for adding monetary value 2[to the 

pre-paid account or for altering one or more item of the applicable tariff or both] for a pre-

defined period or for subscription to a tariff plan; 

 

(w) all other words and expressions used in these regulations but not defined, and defined in 

the Act and the rules and other regulations and tariff orders made there under, shall have 

the meanings respectively assigned to them in the Act or the rules or other regulations or 

tariff orders, as the case may be. 

 

 

CHAPTER II 

PRESENTATION AND MARKETING OF VOUCHERS 

 

3. Start-up Kit.----(1) Every service provider shall, within 3[seventy five days] from the date of 

issue of these regulations, ensure that a Start-Up Kit is provided to consumers at the time of 

enrolment into the network, containing, inter alia,---- 

(a) SIM card, if applicable; 

(b) a mobile number, in cases where the subscriber is enrolled other than through mobile 

number portability; 

(c) information about the type of connection- prepaid or post-paid; 

 
1 Ins. by the Third Amendment Regulations, 2012, reg. 2 (w.e.f. 07.03.2012) 

2 Subs. by the Fourth Amendment Regulations, 2012, reg. 2(c) (w.e.f. 22.11.2012), for the following:  

“to the pre-paid account or for altering one or more items of applicable tariff” 
3 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 



(d) information about Customer Care Number and General Information Number as specified 

under regulations 3 and 4 of the Telecom Consumers Complaint Redressal Regulations, 

2012; 

(e) abridged version of the 1[Telecom Consumers Charter], as specified under regulation 17 

of the Telecom Consumers Complaint Redressal Regulations, 2012. 
2[(f) the details regarding deactivation of cellular mobile telephone connection due to non-

usage.] 

 

 

(2) The Start-Up Kit shall not contain any Plan Voucher or Special Tariff Voucher 3[or Combo 

Voucher]. 

 
4[Provided that the service provider may provide to a consumer a tariff plan as part of the 

Start–Up Kit and such tariff plan shall cease to apply to such consumer on activation of a Plan 

Voucher.] 

 

4. Vouchers----(1) Every service provider shall, within 5[seventy five days] from the date of issue 

of these regulations, ensure that only the following vouchers are offered or marketed or sold to the 

consumers, namely:- 

 

(a) Plan Voucher; 

(b) Top Up Voucher; 6[* * * *] 

(c) Special Tariff Voucher; 7[and] 
8[(d) Combo Vouchers;] 

 

Provided that the Authority may specify any other category of vouchers. 

 

(2) Every service provider shall ensure that ---- 

 

(a) a Plan Voucher --- 

(i) is used only to enrol a consumer into a tariff plan; 

(ii) does not provide any monetary value; 

(iii)if offered in the form of paper voucher, the information about the tariff plan is printed 

in font size of not less than eight points; 
9[(iv) is not offered in denominations of ten rupees and multiples thereof.] 

 

 (b) a Top Up Voucher --- 

(i) offers only monetary value expressed in rupees; 

 
1 Subs. by the First Amendment Regulations, 2012, reg. 2 (w.e.f. 11.01.2012), for the following:  

“Citizen’s Charter” 

2 Ins. by the Sixth Amendment Regulations, 2013, reg. 3 (w.e.f. 22.03.2013) 
3 Ins. by the Fourth Amendment Regulations, 2012, reg. 3 (w.e.f. 22.11.2012) 

4 Ins. by the Third Amendment Regulations, 2012, reg. 3 (w.e.f. 07.03.2012) 

5 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  
“forty five days” 

6 Del. the word “and” by the Fourth Amendment Regulations, 2012, reg. 4(a)(i) (w.e.f. 22.11.2012) 

7 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(a)(ii) (w.e.f. 22.11.2012) 
8 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(a)(iii) (w.e.f. 22.11.2012) 

9 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(b)(i) (w.e.f. 22.11.2012) 



(ii) does not have any restriction on its validity or usage; 

(iii)if offered in the form of paper voucher, the information about the Maximum Retail 

Price (MRP), processing fee, applicable tax and net value available to the consumer is 

printed in font size of not less than eight points; 

(iv) does not contain any administrative or processing fee beyond the ceiling specified by 

the Authority; 
1[(v) is offered only in denominations of ten rupees and multiples thereof.] 

 

(c) a Special Tariff Voucher --- 

(i) clearly indicates the plan to which it is applicable; 

(ii) clearly indicates the tariff for different items; 
2[(iii) clearly indicates the validity period of the voucher which shall not exceed ninety days: 

 

Provided that the service provider may offer a voucher exclusively for data with 

validity period not exceeding three hundred sixty five days:  

 

Provided further that the Special Tariff Voucher for SMS or data, having validity of 

more than seven days, may be renewed after obtaining the explicit consent of the 

consumer in accordance with the procedure specified in Schedule I and shall be 

deactivated, at any time, on the request of the consumer, in accordance with the 

procedure specified in Schedule II:  

 

Provided also that no Special Tariff Voucher shall be renewed after its tariff has been 

revised.] 

(iv) is offered on a standalone basis and does not provide any additional monetary value to 

the consumer; and 

(v) if offered in the form of paper voucher, information about the features, including 

activation restrictions, are printed in font size of not less than eight points. 
 3[(vi) is not offered in denominations of ten rupees and multiples thereof.] 

 
 4[(d) a Combo Voucher --- 

(i) clearly indicates the tariff plan to which it is applicable; 

(ii) clearly indicates tariff for different items with their validity; 

(iii)clearly indicates the monetary value available in the combo voucher and restrictions, 

if any, on its validity or usage; 

(iv) clearly indicates, in all publications and promotion materials, the availability of 

standalone top-up vouchers; 

(v) is not offered in denominations of ten rupees and multiples thereof; and 

(vi) if offered in the form of paper voucher, information about the features including 

activation restrictions, are printed in font size of not less than eight points.] 

 

 
1 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(b)(ii) (w.e.f. 22.11.2012) 

2 Subs. by the Tenth Amendment Regulations, 2016, reg. 3(a) (w.e.f. 19.08.2016), for the following:  

“(iii) clearly indicates the validity period of the voucher;” 
3 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(b)(iii) (w.e.f. 22.11.2012) 

4 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(b)(iv) (w.e.f. 22.11.2012) 



(3) Every service provider shall ensure that Plan voucher and Top Up Voucher are marketed only 

as ‘Plan voucher’ and ‘Top Up Voucher’ respectively, whereas the Special Tariff Voucher 1[or 

Combo Voucher] can be marketed under any name of its choice. 

 

5. Colour band on paper vouchers----(1) Every service provider shall, within 2[seventy five 

days] from the date of issue of these regulations, ensure that for easy identification by the 

consumers, paper vouchers are printed in the following colour band:- 

(a)  red colour band for Plan Voucher; 

(b)  green colour band for Top Up Voucher; 3[* * * *] 

(c)  yellow colour band for Special Tariff Voucher; 4[and] 
5[(d) blue colour band for Combo Vouchers.] 

 

(2) Every service provider shall print the colour band specified in sub-regulation (1), on the reverse 

side of the paper voucher, horizontally stretching from one end to the other end in a clearly visible 

manner. 

 

CHAPTER III 

INFORMATION TO CONSUMERS 

 

6. Information to pre-paid consumers on activation of a voucher.---- Every service provider 

shall, within 6[seventy five days] from the date of issue of these regulations, immediately on 

activation of a voucher, provide through SMS to the pre-paid consumer the following information 

:- 

(a) on activation of Plan Voucher:- 

(i) title of the plan ; and 

(ii) validity period of the plan; 

 

(b) on activation of Top Up Voucher:- 

(i) total amount charged; 

(ii) processing fee or administration charge as the case may be; 

(iii) taxes deducted; 

(iv) net monetary value added; and 

(v) total available monetary value; 

 

(c) on activation of Special Tariff Voucher:- 

(i) total amount charged; 

(ii) validity period of the voucher; and 

(iii) benefits specific to the voucher. 

 

 
1 Ins. by the Fourth Amendment Regulations, 2012, reg. 4(c) (w.e.f. 22.11.2012) 

2 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 
3 Del. the word “and” by the Fourth Amendment Regulations, 2012, reg. 5(a) (w.e.f. 22.11.2012) 

4 Ins. by the Fourth Amendment Regulations, 2012, reg. 5(b) (w.e.f. 22.11.2012) 

5 Ins. by the Fourth Amendment Regulations, 2012, reg. 5(c) (w.e.f. 22.11.2012) 
6 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 



1[(d) on activation of a Combo Voucher:- 

(i) total amount charged; 

(ii) benefits specific to the voucher; 

(iii) validity period of the specific benefits; 

(iv) net monetary value added; and 

(v) restrictions, if any, on usage or validity period of monetary value.] 

 

7. Information to pre-paid consumers relating to usage.--- Every service provider shall, within 
2[seventy five days] from the date of issue of these regulations, immediately on making any 

deduction from the account of a pre-paid consumer, provide through SMS 3[or USSD], the 

following information:- 

 

(a) after every call, -- 

(i) duration of the call; 

(ii) charges deducted for the call; 

(iii) balance in the account; and 

(iv) in case of Special Tariff Voucher, minutes of usage deducted and balance minutes of 

usage available; 

 

(b) after every session of data usage over mobile, --- 

(i) quantum of data usage; 

(ii) charges deducted; and 

(iii) the balance in the account; 

 

(c) after activation of any service including Value Added Service, -- 

(i) amount deducted; 

(ii) purpose for which the amount has been deducted; 

(iii) balance in the account; and 

(iv) the validity period of the Value Added Service. 

 

Provided that the provisions of this regulation shall not apply to a consumer if he is outside his 

service area. 

 

8. Past Usage details in respect of pre-paid mobile connections---- Every service provider shall, 

within 4[seventy five days] from the date of issue of these regulations, on request from any prepaid 

consumer, provide to such consumer at reasonable cost, within a time period of thirty days of 

receipt of such request, information relating to 

 

(a) itemized usage charge for all calls; 

(b) number of SMS sent and the amount charged for such SMSs; 

(c) Value Added Services availed and the amount charged for such service; 

 
1 Ins. by the Fourth Amendment Regulations, 2012, reg. 6 (w.e.f.  21.11.2012) 
2 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 
3 Ins. by the Third Amendment Regulations, 2012, reg. 4 (w.e.f. 07.03.2012) 
4 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 



(d) Premium Rate Service availed and the amount charged for such service; 

(e) roaming charges; 

 

Provided that it shall not be obligatory on the part of the service provider to provide information 

for any period beyond the period of six months preceding the date of request. 

 

Explanation:- For the purposes of this regulation, “reasonable cost” means charges not exceeding 

rupees fifty or charges payable by the post-paid consumers of the same service provider for 

obtaining similar information, whichever is lower. 

 

9. Establishment of facility for providing information about the account of the consumer---

Every service provider shall, within 1[seventy five days] from the date of issue of these regulations, 

establish or allot a separate toll free short code to enable the consumers to seek, through SMS, the 

following information:- 

 

(a) tariff plan opted by the consumer including,-- 

(i) rates for local and long distance (STD) calls, and differential charges, if any, applicable 

for on-net and off-net usage; 

(ii) rates for SMS; 

(iii)  rates for data service; 

(b) balance available in the account of the pre-paid consumer; and 

(c)Value Added Services activated on his telephone number; 

 
2[* * * *] 

 

10. Premium Rate Service and Value Added Service---- (1) Every service provider providing 

or giving access to a Premium Rate Service shall ensure that the rate of such call is conveyed to 

the consumer through a voice alert prior to the materialisation of the call; 

Provided that the voice alert shall be in English and the local language of the service area. 

 

(2) Every service provider shall, on activation of a value added service, inform the consumer, 

through SMS, the validity period of such service, the charges for renewal and the procedure for 

the consumer to unsubscribe from the service. 

 

 
3[10A. Information to consumers on data usage---- (1) Every service provider shall, through 

SMS or USSD, provide to all consumers of the Cellular Mobile Telephone Service on whose 

mobile phone data services are activated, except those consumers who have availed data service 

through special tariff vouchers or combo vouchers or add-on pack or under a tariff plan which 

provides for free or discounted tariff in the tariff plan for usage of data upto a certain limit, after 

every ten megabytes of data used by the consumer, the quantum of data used during a session:  

 

 
1 Subs. by the Second Amendment Regulations, 2012, reg. 2 (w.e.f. 21.02.2012), for the following:  

“forty five days” 

2 Del. the words “Provided that it shall not be obligatory on the part of the service provider to provide information to a consumer who is roaming 
outside the country.” by the Eleventh Amendment Regulations, 2020, reg. 2 (w.e.f. 30.10.2020) 

3 Ins. by the Eighth Amendment Regulations, 2015, reg. 2 (w.e.f. 01.11.2015) 



Provided that there shall be no obligation on the service provider to provide the quantum of data 

used during a session, if the consumer opts not to receive such information by sending an SMS 

“NO INFO” to short code 1925. 

 

 Explanation: I - Discounted tariff means the rate for data service which is lower than the regular 

tariff for such service in the plan applicable to the consumer.  

 

Explanation: II. - Add-on-pack is an offer which on subscription by the post paid consumer, alters 

one or more items of the tariff plan.  

 

(2) Every service provider shall, through SMS or USSD, provide to all consumers of the Cellular 

Mobile Telephone Service, who have availed data service through Special Tariff Voucher or 

Combo Voucher or add-on pack or under a tariff plan which provides for free or discounted tariff 

for usage of data upto a certain limit, an alert each time, immediately, - 

 

 (a) on consumption of – 

(i) fifty percent of data;  

(ii) ninety percent of data; and  

(iii) one hundred percent of data, -  

available in the account of the consumer; or 

 

 (b) when the quantum of data available in the account of the consumer reaches-  

(i) five hundred megabytes;  

(ii) one hundred megabytes; and  

(iii) ten megabytes.  

 

(3) After the consumer, referred to in sub-regulation (2), has consumed ninety percent of the data 

or the quantum of data available in his account reaches ten megabytes, the service provider shall 

provide to the consumer, through SMS or USSD, the details of tariff applicable on usage of data 

beyond the quantum of data available in the account of the consumer.  

 
1[* * * *] 

 
2[10B. Activation or deactivation of data services-----(1) No service provider shall activate or 

deactivate the data service on the Cellular Mobile Telephone connection of a consumer without 

his explicit consent: 

 

Provided that nothing contained in this sub-regulation shall apply for usage of data service through 

Special Tariff Voucher or Combo Voucher or add-on pack till the expiry of the validity period of 

such voucher or add-on pack, or on consumption of entire data by the consumer, whichever is 

earlier. 

 

 
1 Del. the words “(4) Every service provider shall, through SMS or USSD, provide to all consumers of the Cellular Mobile Telephone Service, 

having international roaming facility on their mobile connection, an alert, immediately after the consumer roams outside the territory of India, 

advising the consumer to deactivate the data services in his mobile phone if he does not intend to use data services while roaming outside the 
country.” by the Eleventh Amendment Regulations, 2020, reg. 3 (w.e.f. 30.10.2020) 
2 Ins. by the Eighth Amendment Regulations, 2015, reg. 2 (w.e.f. 01.09.2015) 



(2) Every Cellular Mobile Telephone Service provider shall provide toll free short code 1925 for 

receiving request of the consumer for activation and deactivation of data service.  

 

(3) The request and consent of the consumer for activation or deactivation of data service shall be 

obtained in accordance with the procedure specified in Schedule-III.   

 

(4) Every Cellular Mobile Telephone service provider shall send an SMS to the consumer, on 

whose Cellular Mobile Telephone connection the data service is activated, within thirty days from 

first day of September two thousand and fifteen and at periodic interval not exceeding six months, 

informing him about the procedure for deactivation of data specified in Schedule-III.] 

 
1[CHAPTER IV 

DEACTIVATION OF CELLULAR MOBILE TELEPHONE CONNECTION DUE TO 

NON-USAGE 

 

11. Deactivation of cellular mobile telephone connection of pre-paid consumer due to non-

usage.-----Subject to provision of regulation 12, every service provider shall ensure that no cellular 

mobile telephone connection of a prepaid consumer is deactivated for non-usage, for a minimum 

period of ninety days or such longer period as may be specified by the service provider.  

 

12. Automatic Number Retention scheme for pre-paid consumers.-----(1) No service provider 

shall deactivate the cellular mobile telephone connection of a pre-paid consumer for non-usage if 

an amount exceeding twenty rupees or such lesser amount, as may be specified by the service 

provider, is available in the account of such consumer:  

 

Provided that the service provider may deduct an amount not exceeding twenty rupees, as may be 

specified by the service provider, from the pre-paid account of the consumer for extension of 

period of non-usage beyond ninety days.  

 

(2) Upon deduction of the amount mentioned in sub-regulation (1), the non-usage period of the 

cellular mobile connection of the consumer shall be extended by a further period of thirty days 

and this process shall be repeated till such time the minimum amount exceeding twenty rupees or 

such lesser amount, as may be specified by the service provider under sub-regulation (1), is 

available in the account of the consumer.  

 

(3) If a consumer performs an activity during the extended period of non-usage, he shall be entitled 

for a fresh period of non-usage of ninety days or such longer period as may be specified by the 

service provider.  

 

13. Safe Custody scheme for post-paid consumers.-----(1) Every service provider shall 

implement a safe custody scheme for postpaid consumers.  

 

(2) No service provider shall deactivate the cellular mobile telephone connection of a post-paid 

consumer for non-usage if such consumer makes a request for safe custody of his telephone 

 
1 Ins. by the Sixth Amendment Regulations, 2013, reg. 4 (w.e.f. 22.03.2013) 



connection and makes payment of an amount not exceeding one hundred fifty rupees for every 

three months or part thereof, as may be specified by the service provider.  

 

(3) The service provider shall not charge monthly rental from the consumer during the period of 

safe custody of the cellular mobile telephone connection.  

 

(4) If the post paid consumer of the cellular mobile telephone connection has made payment of 

advance rent for a specified period, the service provider shall not deactivate the mobile connection 

of such consumer on the ground of non-usage during the period for which advance rent has been 

paid.  

 

(5) If the consumer of cellular mobile telephone connection makes a request for restoration of his 

mobile connection during the period of safe custody, the service provider shall, within twenty four 

hours of receipt of request, restore his mobile connection.  

 

14. The grace period for reactivation------(1) The cellular mobile telephone connection of a 

consumer deactivated for non-usage shall not be allocated to any other consumer till the expiry of 

a minimum period of fifteen days or such longer period, as may be specified by the service 

provider, from the date of deactivation and during such period the consumer can get his mobile 

connection reactivated by making payment of an amount not exceeding twenty rupees, as may be 

specified by the service provider.  

 

15. Communication of information to the consumer.-----(1) Every service provider shall 

communicate to the consumers, in a transparent manner, the following information:-  

 

(a) the period of non-usage after which the mobile connection of the consumer is liable to be 

deactivated;  

(b) the details of the activities, the absence of which shall amount to non-usage;  

(c) the details of Automatic Number Retention scheme;  

(d) the details of Safe Custody scheme; and  

(e) the grace period for reactivation of the cellular mobile telephone connection.  

 

(2) The information mentioned in sub-regulation (1) shall be intimated to the consumer through:-  

(a) Start Up Kit and Customer Acquisition Form;  

(b) tariff leaflets or brochures, if any;  

(c) display on the website, retail points of sale and complaint centres of the service provider;  

(d) publication in one English and one regional language newspaper every six months along 

with the tariff published under direction F. No. 301-14/2010-ER dated the 16th January, 

2012; and  

(e) SMS within ten days from the date of commencement of these regulations and every six 

months thereafter.  

 

(3) Every service provider shall, immediately on deduction of an amount under regulation 12, 

provide to the consumer through SMS the following information:-  

(a) the amount deducted;  

(b) the purpose for which the deduction is made; and  



(c) the balance amount available in the pre-paid account of the consumer.]  

 
1[CHAPTER V 

RELIEF TO CONSUMERS FOR CALL DROPS 

 

16. Measures to provide relief to consumers.– * * * *] 

 
2[CHAPTER VI 

Measures to protect consumers from bill shocks while using international mobile roaming 

service 

 

17. Default status of international mobile roaming service – Every service provider shall ensure 

that the international mobile roaming service is inactive by default for all consumers and shall be 

activated only on the request of a consumer and once activated, it may be deactivated at any time 

on the request of the consumer.  

 

Provided that in case of existing consumers, specific choice of every consumer to continue with 

or to discontinue the activated international mobile roaming service, if applicable, may be obtained 

through SMS, email or mobile application, if available within thirty days from the date of 

publication of these regulations in the Official Gazette.  

 

18. Information to consumers on activation of international mobile roaming service – Every 

service provider shall, immediately on activation of international mobile roaming service, provide 

to the consumer, through SMS, email and mobile application, if available, the following 

information:- 

(i) the fact of activation of international mobile roaming service; and  

(ii) the applicable tariff (if any) for the activation of international mobile roaming service (one-

time charges as well as recurring charges as may be applicable).  

 

19. Information to consumers on selection of tariff - Every service provider shall, immediately 

on selection of a tariff for availing international mobile roaming service for visiting country(ies), 

provide to the consumer through SMS, email and mobile application, if available, the following 

information:-  

 

(i) the applicable rates for provision of voice, SMS and data services while roaming 

internationally; and  

(ii) the details of specific carriers (visiting country operators) required to be selected, if 

applicable, for availing the agreed tariff and consequences of any failure in this regard; and  

 
1 Ins. the following words by the Ninth Amendment Regulations, 2015, reg. 3 (w.e.f. 01.01.2016), which have been set aside by the Hon’ble 

Supreme Court of India, vide its judgment dated 11.05.2016 passed in CA Nos. 5017-5018 of 2016 titled as “COAI v. TRAI”: 
“Every originating service provider providing Cellular Mobile Telephone service shall, for each call drop within its network, 

(a) credit the account of the calling consumer by one rupee: 

Provided that such credit in the account of the calling consumer shall be limited to three dropped calls in a day (00:00:00 hours to 
23:59:59 hours); 

(b) provide the calling consumer, through SMS/USSD message, within four hours of the occurrence of call drop, the details of amount 

credited in his account; and 
(c) in case of post-paid consumers, provide the details of the credit in the next bill.” 

2 Ins. by the Eleventh Amendment Regulations, 2020, reg. 4 (w.e.f. 30.10.2020) 



(iii) a list of actions to be performed by the consumer to avoid bill shocks while using 

international mobile roaming service; and  

(iv)  the details of consumer protection policies in place for protecting the consumer from bill 

shocks while using international mobile roaming service: or 

(v) an URL to the relevant details as in (i) to (iv) above from which printable and saveable 

file(s) can be accessed and downloaded.  

 

20. Information to consumer as soon as the mobile equipment is switched on by the consumer 

in the visiting country – Every service provider shall, immediately after the consumer switches 

on his mobile equipment in the visiting country,  

 

(a) provide to the consumer all the information and in the manner as specified in regulation 

19;  

(b) alert and advise the consumer, through SMS, in case the consumer has not subscribed to 

any specific International Mobile Roaming Tariff Pack offered by the service provider, 

regarding the possibility of incurring significantly high charges due to usage of voice, SMS 

or data services at standard rates. 

 

21. Information to consumers at different stages of exhaustion of entitled data usage while 

roaming internationally as per the selected tariff - Every service provider shall, through SMS, 

email and mobile application, if available, provide an alert, when the data usage exceeds fifty per 

cent, eighty per cent, ninety per cent and one hundred per cent of the data entitlement.  

 

22. Information to the consumer who may initiate use of international mobile roaming 

service in a country or area not covered by the tariff subscribed or where the applicable 

tariff differs from the subscribed tariff – Every service provider shall, in case a consumer 

initiates use of international mobile roaming service in a country or area not covered by the tariff 

subscribed or where the applicable tariff differs from the subscribed tariff, through SMS, email 

and mobile application, if available,  

 

(a) inform the consumer of the fact of movement in a zone which is not covered under the 

opted tariff;  

(b) alert and advise the consumer regarding the possibility of incurring significantly high 

charges due to usage of voice, SMS or data services at standard rates; and  

(c) Provide the consumer, details of tariff applicable in such uncovered zone.  

 

 

23. Establishment of facility for providing information about the account of the consumer 

while roaming internationally - Every service provider shall, establish or allot a separate toll free 

short code to enable the consumers to seek, through SMS, while roaming internationally, the 

following information:-  

 

(i) the applicable tariff for international mobile roaming service; and 

(ii) the amount billed or charged to the account of the consumer, for international mobile 

roaming service.] 

 



(N. Parameswaran) 

Secretary-in-charge 

 

 

 

 

Note----- The Explanatory Memorandum explains the objects and reasons of the Telecom 

Consumers Protection Regulations, 2012. 

  



1[SCHEDULE – I 

 

Process for renewal of Special Tariff Voucher (STV) after expiry of its validity period. 

 

Step – 1: The service provider shall provide to the consumer through SMS, in case of STV for 

SMS, and through a landing web page, in case of STV for data, the details of the STV, its validity, 

the terms and conditions of its renewal, charges for renewal and inform the customer that he may 

renew STV by sending SMS with ‘yes’ to a specified toll free number, or by an e-mail, or by 

pressing ‘yes’ button specified on landing web page, or by a letter or FAX to the service provider, 

before the expiry of the validity period of the STV; 

 

Step – 2: if the consumer gives his consent, the STV shall be processed for renewal and the consent 

logs shall be stored in the system in an un-editable format for a period of six months.  The renewal 

shall be effective after expiry of validity of the STV; 

 

Step – 3: the service provider shall immediately on receipt of consent from the consumer inform 

him through SMS, in case of STV for SMS, and through a web page, in case of STV for data, 

about the receipt of his request,  indicating therein the details of STV such as name of STV, 

charges,  validity period and toll free short code, in case of STV for SMS, and a web link, in case 

of STV for data,  for deactivation of the STV and renew the STV; and 

 

Step – 4: the service provider shall, three days before the expiry of the validity period of STV 

after every renewal, inform the consumer, through SMS, the due date of renewal, the charges for 

renewal, the terms and conditions of renewal, the toll free short code for deactivation of STV and 

in case a request for deactivation is not received, renew the STV. 

  

 
1 Ins. by the Seventh Amendment Regulations, 2013, Sch. I and II (w.e.f. 15.01.2014) 



 SCHEDULE – II 

 

Procedure for deactivation of STV at any time after renewal, on the request of the consumer, 

through Interactive Voice Response (IVR) or through SMS to a toll free short code or 

through web link. 

 

(a) Through Interactive Voice Response (IVR): 

 

Step – 1: The consumer makes a call on IVR telephone number of the service provider; 

 

Step – 2: the service provider shall provide to the consumer, over a recorded IVR, the choice of 

the language for interaction with IVR, which shall be in English, Hindi and in the regional 

language; 

 

Step – 3: The list of STVs activated on the mobile number of the consumer is provided to him and 

he is given the option to select the STV, which he wants to deactivate, by pressing the appropriate 

key;   

 

Step – 4: on pressing the key for a specific STV, an SMS shall be delivered to the consumer 

informing him that the request to deactivate renewal of the STV has been received and the selected 

STV shall be deactivated on expiry of its validity period and that he shall receive an SMS 

confirming the receipt of his request for deactivation of STV;  

 

Step – 5: in case the consumer presses an inappropriate key in step-4, IVR shall inform the 

consumer that the key pressed is wrong and the procedure listed at step-3 to step-4 shall be 

repeated;  

 

Step – 6: in case the consumer again presses an inappropriate key in step-5, IVR shall inform that 

the key pressed is wrong and the call shall be transferred to a call centre agent who shall record 

the request of the consumer for deactivation of STV and shall inform the consumer that the STV 

shall be deactivated on the expiry of its validity period and he shall receive an SMS confirming 

the receipt of his request for deactivation of STV;  

 

Step – 7: in case any key is not pressed for 10 seconds in step-4, the consumer shall be given an 

option to “press 0 to repeat or press 9 to connect to a call-center agent”; 

 

Step – 8: on pressing ‘9’ in step-7, the call shall be transferred to a call centre agent who shall 

take the request of the consumer for deactivation of STV and shall inform the consumer that the 

STV shall be deactivated on the expiry of its validity period and he shall receive an SMS or e-mail 

confirming the receipt of his request for deactivation of STV;  

 

(b) Through SMS: 

 

Step – 1: On receipt of an SMS on short code from the consumer to deactivate a particular STV, 

the consumer is provided through SMS, a list of STVs activated on his mobile number and 



corresponding keys for deactivation of different STVs and he is asked to send through SMS the 

particular key of the STV which he wants to deactivate;  

 

Step – 2: in case of receipt of an incorrect response from the consumer, an SMS shall be sent to 

the consumer giving him again the list of STVs activated on his mobile number and he shall be 

asked to select the STV; which he wants to deactivate by sending through SMS the appropriate 

key for that STV; 

 

Step – 3: on receipt of the key through SMS as in Step-1 or step-2, an SMS shall be sent to the 

consumer informing him that his request to deactivate STV has been received and the selected 

STV shall be deactivated on the expiry of its validity period and he shall receive a confirmation 

SMS confirming the receipt of his request for deactivation of STV;  

 

(c) Through web: 

 

Step – 1: Each time a consumer logs into his account, a web landing page will appear, indicating 

therein the details of the STV such as name of STV, charges, validity period and a link or button 

for stopping the STV;  

 

Step – 2: after the consumer has clicked the appropriate link or button on the webpage for 

deactivation of the STV, he shall be directed to a new page informing him that the request to 

deactivate the renewal of requested STV has been received and the STV shall be deactivated on 

expiry of its validity period and that he shall receive an SMS or e-mail, as the case may be, 

confirming the receipt of his request for deactivation of STV; 

 

Step – 3: an SMS or e-mail shall be sent to the consumer on his registered mobile phone or e-

mail, respectively, immediately after deactivation of renewal of the STV, informing him about the 

successful deactivation of the STV along with the name of the STV and a docket number of such 

deactivation.] 

  



1[SCHEDULE – III 

 

Procedure for activation or deactivation of data services on request of the consumer through 

Interactive Voice Response (IVR) and SMS to toll free common short code 1925 under 

regulation 10B. 

 

(a) Through Interactive Voice Response (IVR): 

 

Step – 1. On receipt of request from the consumer through IVR, the service provider shall provide 

to the consumer, over the recorded IVR, the choice of language for interaction, which shall be in 

English, Hindi and in the regional language;  

 

Step – 2. The consumer is given an option to select the activation or deactivation of data service 

by pressing the appropriate key for the service to be activated or deactivated; 

 

Step – 3. On pressing the appropriate key, an SMS shall be delivered to the consumer informing 

him that his request has been received and the service shall be activated or deactivated, as the case 

may be, within four hours and that he shall receive an SMS confirming action taken on his request; 

 

Step – 4. In case the consumer presses an inappropriate key in step-3, IVR shall inform the 

consumer that the key pressed is wrong and the procedure listed at step-1 to step-3 shall be 

repeated; 

 

Step – 5. In case the consumer again presses an inappropriate key in step-4, IVR shall inform that 

the key pressed is wrong and the call shall be transferred to a call centre agent who shall record 

the request of the consumer for activation or deactivation of data service, as the case may be, and 

shall inform the consumer that the service shall be activated or deactivated and that he shall receive 

an SMS confirming action taken on his request; 

 

Step – 6. In case any key is not pressed for 10 seconds in step-2, the consumer shall be given an 

option advising him to press 0 to repeat, press 9 to connect to a call-center agent; 

 

Step – 7. On pressing ‘9’ in step-6, the call shall be transferred to a call centre agent who shall 

take the request of the consumer for activation or deactivation of data service, as the case may be, 

and shall inform the consumer that the service shall be activated or deactivated within four hours 

and he shall receive a SMS confirming action taken on his request; 

 

Step – 8. An SMS shall be sent to the consumer, immediately after activation or deactivation of 

the service, as the case may be, informing him about the successful activation or deactivation of 

the service. 

 

(b) Through SMS: 

 

 
1 Ins. by the Eighth Amendment Regulations, 2015, reg. 3 (w.e.f. 01.09.2015) 



Step – 1. On receipt of a request on short code 1925 from the consumer to activate or deactivate 

data service, the consumer is informed through SMS to send “START” to 1925 for activation of 

data service and “STOP” to 1925 for deactivation of data service;  

 

Step – 2. In case of receipt of an incorrect response from the consumer, an SMS shall be sent to 

the consumer advising him to send through SMS “START” to 1925 for activation of data service 

and “STOP” to 1925 for deactivation of data service;  

 

Step – 3. On receipt of the request through SMS in step-1 or step-2, an SMS shall be delivered to 

the consumer informing him that the request to activate or deactivate the requested data service, 

as the case may be, has been received and the service shall be activated or deactivated within four 

hours and that he shall receive an SMS confirming action taken on his request; 

 

Step – 4. An SMS shall be sent to the consumer, immediately after activation or deactivation of 

the service, as the case may be, informing him about the successful activation or deactivation of 

the service.] 


